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SUPREMECOURTOFI NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (C No(s). 7585/2014

(Arising out of inmpugned final judgnent and order dated 24/02/2014
in FA 70/ 2013 passed by the H gh Court O U P At Lucknow)

NAGAR NI GAM LUCKNOW Petitioner(s)
VERSUS
KRI SHNA DEVI & ORS Respondent ( s)

(Wth appln. (s) for exenption fromfiling o.t. and perm ssion to
file additional docunents and prayer for interimrelief)

Date : 02/07/2014 This petition was called on for hearing today.

CORAM : HON BLE MR. JUSTI CE DI PAK M SRA
HON BLE MR. JUSTI CE V GOPALA GONDA

For Petitioner(s) Mukul Rohtagi, AG

P.N. Mshra, Sr. Adv.

Mukesh Vernma, Adv.

Pawan Kumar Shukl a, Adv.

Yash Pal Dhingra , Adv.

For Respondent (s) Neeraj Kumar Jain, Sr. Adv.

Bhar at Si ngh, Adv.

Amt Pawan, Adv.

Ashok Kumar Singh, Adv.

Praveen Kumar, Adv.

s 55333 33333

. Sudhansu Pal o , Adv.
Ms. Kam ni Jai swal , Adv.

UPON hearing the counsel the Court nmde the follow ng
ORDER

Leave granted.
Interimorder passed earlier is made absol ute.

( NAVEEN KUMVAR)
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( RENUKA SADANA)
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